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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE THIRTEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 21297 OF 2026

Between:

Pillalamarri V R Prasad, Former Director and sole member of M/s PVRP lT
Services (OPC) Private Limited, S/o Venkata Subbaiah Sarma, Aged 65 years,

R/o 13-1-105/3/1 , Plot No.8, Moti Nagar, Behind Maxwell Hospital Balanagar,
K.V Ranagareddy, Telangana - 5000'18

...Petitioner
AND

1. The Additionat Director General, Office of the Directorate General of GST
lntelligence Gurugram Zonal Unit, Plot No.44, Sector-32, Gurugram ' 122001

2. The Commissioner of Central Tax, CGST Hyderabad Commissionerate 2nd
Floor, GST Bhavan, Basheerbagh, Hyderabad - 500004

3. The Additional Commissioner of State Tax, Punjagutta Division, Commercial
Taxes Complex, Nampally, Hyderabad - 500001

4. RBL Bank, SR Nagar Branch, Hyderabad, represented by its Branch Manager

5. Kotak Mahindra Bank, Tadepalligudem Branch, represented by its Branch
Manager, D.No.2-1-37 1st Floor Ajanta Complex, IVlain Road, Tadepalligudem
West Godavari District - 534'101

6, Venkata Giridhar Sitamraju, Trendset Vintage Apartments, Block-B, B-1,

Road No.14, Banjara Hills, Hyderabad 500004

7. The Additional Commissioner of Central Tax, CGST Hyderabad
Commissionerate, 2nd Floor, GST Bhavan, Basheerbagh, Hyderabad -

500004

8. The Assistant Commissioner of State Tax, Mayur Kushal Complex, Jubilee
Hills Circle, Panjagutta Division, Hyderabad-500001

9. State of Telangana, Through Principal Secretary to Government, Revenue
Department, (Commercial Tax) Hyderabad, Telangana



10. Union of lndia, l\,4inistry of Finance, represented by its Secretary, North Block,
New Delhi- 1 10001

...Respondents

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue a writ order or direction more particularly one in the nature of a writ of

Mandamus declaring DRC-22 dated 19-05-2025 issued to Respondent No 6 (Kotak

Mahindra bank) by the Respondent No1 under the provisions of GGST/TGST Act

2017 as being void arbitrary illegal without jurisdiction without authority of law apart

from being violative of Articles t a 19(1Xg) and 265 of the Constitution of lndia and to

consequently set aside the same.

l.A. NO: 1 OF 2026

Petition under section 151 CPC prayinsi that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to stay

operation of DRC-22 dated 19-05-2025 issued to Respondent No.6 (Kotak Mahindra

bank) passed by the Respondent No.1. "

Counsel for the Petitioner: Sri. P. VENKATA PRASAD,
representing P.V. Prasad Associates

Counsel for the Respondent No.1: Mr. DOMINIC FERNANDES

Counsel for the Respondent No.2: Sri. D. RAGHAVENDRA RAO, Senior
Standing Counsel for Central Board of lndirect Taxes and Customs (CBIC)

Counsel for the Respondent Nos.3, 8, 9: GP for Commercial Tax

Counsel for the Respondent No.10: Sri. N. BHUJANGA RAO,
Deputy Solicitor General of lndia

'Ihe Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

'THE HON'BLE SRI JUSl'ICE G.M.MOIIIUDDIN

WRTT PETITION No.21297 OF 2026

DAI'ED : 13.08.2026

Between

Pillalarnarri V R Prasad.

Forrner Director and sole mernber ol
M/s. PVRP IT Services (OPC) Private Lirnited

Petitioner
AND

-fhe Additional Director General.
Oltlce olthe Directorate Ceneral of GST lntelligence.
Gulugrarn Zonal Unit,
l'}lot No.-1.1. Scctor-3 2.

Gurugrarn- I22001 and 9 others
Respondents

ORDER:

Heard Mr. P. Venkata Prasad, leamed counsel representing

P V Prasad Associates, learned counsel for the petitioner, in virtual

mode, Mr. Dominic Iremandes, learned counsel appearing lor

rcspondent No.1 -Directorate General ol GST Intelligence (DGGI) and

Mr. D. Raghavendra Rao, Iearned Senior Standing Counsel for

Central Board ol Indirect l-axes and Customs (CBIC), appearing for

respondent No.2-CGS I' I{yderabad Commissionerate, in virtual mode.



-
2

2 fhc provisional attachrrcnt ofthe bank account. under Section

8i of the Central Goods and Services Tax .Act, 2017 (for short. ,the

Act'), of the petitioner maintained with respondenr No.5_Kotak

Mahindra Bank lrric l:orm GST DR('-22 dated 19.05.2025 (annexr-rre_

Pl). inrpuuned hcrcin has outlived its life ofone year. l.herelbre. it is

not disputecl in lari b1 the leamed counsel tbr respondent No.l-DGGI

or respondent No.2-CCS't FIl,derabad Comrnissionerate. that the

impugned plor isional attachment cannot remain in fbrce.

3. Iu r ic'u of irnpugned provisional attachr.nent vide Form GST

DRC-22 dated 19.05.1015 outlir,ed its Iife of one year, the same is ser

aside

4. I'he instant \\rrit Petition is accordingll, disposed ot. -fhere

shall be no order as ro costs

Miscellaneous applications. i1-any pending. shall stand closed.

SD/- K.V.O. NARSI BAB
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The Additional Director Generat, Office of the Directorate General of GST
lntelligence Gurugram Zonal Unit plot No 44 Sector-32 Gurugram
The commissioner of centrar rax, CGST Hyderabad commissionerate 2nd
Floor GST Bhavan Basheerbagh Hyderabad SOOOO+3 The Additionar commissioner of State Tax, punjagutta Division commerciarTaxes Complex \ampally Hyderabad

l iff z':::iffT^'";l 7?i 3i1-:sR NasarBranch Hvderabad
2-i -3; ;;i ir;;; i["i,Tl1 Yahindra Bank, rade
Disrrict 534 1 0 1,_ .._ comprex 

^zain 
nJa[, r:X:HXi[r.,:t:#, 7lXi?i;.?,[?;



6. The Additionar commissioner of centrar rax, CGST Hyderabad
commissionerate 2nd Froor GST Bhavan Basheerbagh Hyderabad sbooo+

7. The Assistant commissioner of State Tax, Mayur Kushar comprex Jubiree
Hills Circle Panjagutta Division Hyderabad_50000.1

8 The. Principar seq-etary to Government, Revenue Department (commerciar
Tax) Hyderabad, Telangana

9. The secretary, Union of rndia, Ministry of Finance, North Brock, New Derhi-'l '10001

10. One CC to SRt. P.V. PRASAD ASSOCTATES, Advocate IOPUC]
'l 1. One CC to SRt DOM|N|C FERNANDES, Advocate tOpUCl
12.One CC to SRl. D. RAGHAVENDRA RAO, Senior Standing Counset for

central Board of rndirect raxes and customs (cBrc), Advocateloeucl 
- -

13'one cc to SRl. N BHUJANGA RAo, Deputy Soricitor Generar of rndia,
IoPUCI

14.Tr4to CD Copies

PSR

PVL



HIGH COURT

DATED: 1310812026

ORDER

WP.No.21297 ot 2026

DISPOSING OF

THE WRIT PETITION

WITHOUT COSTS.
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